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tions and medical c01leges. Apart 
fram that, 50 teachers at different 
levels within the Institute have also 
gone to other medical colleges. The 
Institute may not have done as much 
as one would like it to do, but the 
Institute has certainly played a part 
in providing teachers to other medi-
cal colleges. 

Mr. Deput,-Speaku: Have I to put 
any of the cut motio,," separately? 
No. I will put a1l the cut motions 10-
gether to the vote of the House. 

The cut moti01ls weTe put and 
negati1led. 

Mr. Dep8.ty-Speaker: Tbe ques-
tion is: 

''That the respectiw Bums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the PresI-
dent, to complete the sums neces-
sary to defray the charges thai 
will COITI<! in course of payment 
duri'lg the year ending the 31st 
day of March, 1967, in respect of 
the heads Of demands entered in 
the second column thereof 
against Demands Nos. 41 to 43 
and 127 relating to the Ministry 
of Health alld Family Planning." 

The motion ""'" adotlted. 

[The moti"", fOT Demand, fo, 
GTants which WeTe adoPted bv the 
Lok Sabha, are reproduced "elow-
Ed.] 

DEMAND No. 41-MINIsTRY OF HEALTH 
AN» FAMILY PLANNING 

"Thai a sum not exceedine 
Rs. 20,72,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 3ht day of March, 1967, in 
respect of 'Ministry of Health and 
Family Planning'." 

DEMAND No. 42-Ml:DICAL AND PvlIuc 
HEALTH 

'-rhat a smn not exceedinl 
Ra. 13,48,U,OOO be eranted to !be 

President to complete the sum 
necessary to defray the chare-
which will come in course of 
payment during the year end in" 
the 31st day of March, 1967, in 
respect of 'Medical and Public 
Health'." 

DEMAND No. 43-Or!D:R RI:vmroE Ex-
PENDrruRE OF THE MDIlBTRY OF 
HIIALTH AND FAMILY PLANNING 

"That a sum not exceedlne 
Rs. 40,2'1,000 be cranled to the 
President to complete tbe sum 
necessary to defray the charge. 
which will come in course of 
payment during the year endine 
the 31st day of March, 1987, in 
respect of 'Other Revenue Expen-
diture of the Ministry of Health 
and Family Planning'." 

DEMAND No. 127-CAPITAL OUTLAY 01' 
THE MINlsTRY OF HEALTH AND FAMI-
LY P1.ANNl"G 

"That a sum not exceedine 
Rs. 9,75,78,000 be granted to the 
Pre.ident to complete the Bum 
necessary to defray the chare-
which will come in coune of 
payment durine the year endin& 
the 31st day of March, 1987, in 
respect of 'Capital Outlay of the 
Ministry of Health and Family 
Planning'. " 

MINISTRY OF LABOtm, EMPLQYMIIIT 
AND REHABILITATION 

Mr. Depul7-S~1 11", , __ 

will now take up diaac:uulan and ... 
ing on Demand NOI. 70 to 74 and 1M 
relating to the Ministry of LabGur, 
Employment and RehabiUlatioll tar 
,. hieh 6 hours have been aIloUed. 

Hon. Members desirous of IIlO'IiDJ 
their cut motion. may -.l .IlPI te 
the Table witbia II m1nu4es.lndlcat-
ing wllich of the cut motloaa UIq 
would like to move. 
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[Mr. Deputy-Speaker] 
DEMAND No. 70-MlNISTRY OF LABOUR, 

EMPLOYMENT AND REHABILITATION 

Mr. 
moved: 

Deputy-Speaker: Motion 

"rhat a sum not exceeding 
Rs. 58,93,000 be granted to the 
President to complete the sum 
necessary to defray the charge. 
which will come in courSe of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Ministry Of Labour, 
Employment and Rehabilitation'." 

DEMAND No. 71-CHIEF INSPECTOR or 
MINES 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a sum not exceeding 
Rs. 34,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot 
payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Chief Inspector of 
Mines'," 

DEMAND No. 72-LAnouR AND EM-
PLOYMENT 

Mr. 
moved: 

Deputy-Speaker: Motion 

'That a sum not exceeding 
Rs. 10,60.16,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Labour and Employ-
ment'." 

DEMAND No. 73-ExPEJIII'DlTURE Olf 
DISPLACED PERSONS 

Mr. Deputy-Speaker: Motion 
moved: 

"ThAt B sum not exceeding 
Rg. 10.14,73,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in cOUl'lle of 
payment during the year endin, 
lhe 31st day of March, 1967, in 
fe.peet of 'Expenditure on Dis-
placed persons'." 

DEMAND No. 74---OrHER REVENUE Ex-
PENDITURE OF THE MINISTRY 01' 
LABOUR, EMPLOYMENT AND RzaABI-
LITATION 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a sum not exceeding 
Rs. 63,27,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course 'of 
payment during the year ending 
the 31st day of March, 1967, in 
respect of 'Other Revenue Ex-
penditure of the Ministry of 
Labour, Employment and Rehabi-
litation'," 

DEMAND No. 134-CAPrrAL OUTLAY OF 
THE MlNTSTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION 

Mr. 
moved: 

Deputy-Speaker: Motion 

"That a sum not e,!:ceeding 
Rs. 9, 24,92,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in cour!e of 
payment during the year f!nding 
the 31st day of March, 1967, in 
respect of 'Capital Outlay of the 
Ministry of Labour. Employment 
and Rehabilitation'." 

'l"t ~T ~ (>i'\1rr) : ~ 
~, it ;;it lliii ~ ~ m'li m, 
~ ~ f(~f .. f.,2.'~ >it, it 
~~rnitf.!11;Ii?T~~ I 

~~;;rr;rmfil;!ll'nI'~~ 
it~~m'lf<'f"({l~liIil~ 
"""' ~ .mi'i >it ~ ~ '({t ~, 
~~-~~~~"'" 
'({t~~~~~;;ittrt'\'ir~~ 
~trt'\'ir~"","({1~ 1~~'IiT 
;fmtrt'\'ir~,~~;;ft~ 
it'Wl'Wm~~~3m: 
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~ ;;it ~ ""'!'f ~, ..,. ~ 
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~mtr~~,~~~~, 
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1ft' ~ ~ mtr m "" ~ m-r '11fT I 
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fiI;>n' t ~ ~ ft if fi'NT ~ fit;-

"the work of the Directorate 
General of Employment and 
trainin, Is reviewed In Volwne 
II. The administration of the 
Employees' state Insurance 
Scheme" ..... . 

..,fit;~~~~m.rt 
~ ~ ~ r~'!t<1Ir"4'1 ..rr 
~~mtr~-

"and the Employees Provident 
Funds Scheme was traruderred 
back from the Department ot 
Social Security to thl. Ministry 
with effect from January 2i. 
1968." 
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Ii' ~ ~ Ii!; WI'- ~ <A 'Iil 1ffl'!t 
~ 'liT '3'!it ~ !f"f fiI>lIT 'l!l1:t '" 
~~~~~~I~itu 
'f'IiI;l~~I~~~~~ 
~ ~ "" fit; ~ ~ m~-m 
~ ~ imrq)<fhlnw ~ ~ fiR '4t 
~ <mi '!iTt SIfl'f ~ Wn ;;rr ~ 
~ 1.rtlfi"'t~..".~it"l:fill1;r~ 
~ I m om: it ~ ~ O(q;;f fo!1I "" 
~1 ~ it ~ ..rom mrm ..". 
'!iTflrn ..". ~ I !IiT'f.I q.,. 7 5 'R ror.r ~ : 

"It was also felt ..... . 

~ ~T, fiI><Ar ~ ~ mr 
'!it f;ro;;mrr ~ I ~ ~oo 
it ~ ~ I iro,h1 ~ it it \'Il1r 
m-.nit~~1 mom!~iIi~ 
'l<:~t 1';A;om!~ij;~m) 
'!'f.t ~ ~ I m o:ftiI' iii 'WI\" 'Iil 
'I'ST~~~ I q:t'R~'Iil 

"'\"m~~tl~'IiT~ 
~ ~ I 'R .rtril ",1 <mi If' ~ ~ 
'Iil SIfl'f ~ ~ ~ I root I{ fu.j; 
~~~~-

"It was also felt that arantinl 
ot free house-sites to the agricul-
tural labour and providing them 
interest-free loans, if possible .. " 

-that is also, if possible-
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~, ~ ~l.!1i( I WI'-~ ~ 
~wt<iT~~""'~~ 
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mr'IiT~l~it'l!~~;iTfiI; 
mrhlmlill<'r~'liT1 

It ~ ~ ..",. ;;it Jrtif ~ 'R'I>T 
f.rful~~ l"lif""'~~{' 
'Il't ~ ~ f\;r;f 'Iil tf.f nr..; fiRr ~, 
"lif <Ai lit ~ 'tt '!if fiR "fl11it, 
iR<AiIi'I:l'I''IiT.m-~~'!it ~ 
it mHlIT"( ~ ~ I 

Mr. Deputy-Speaker: Hon. Mem-
bers may now move the cut motions 
to Demands for Grants relating to 
the Ministry of Labour, Employment 
and Rehabilitation, subject to their 
being otherwise admissible. 

Shri YubPal ~h (Kairal18): I 
beg to move: 

''That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilit1ltion' be 
reduced by Rs. 100." 

[Need tOT' improvement in the WOT'k-
ing of the Dand41caranllu Develop-
ment Scheme. (1) J. 
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"That the demand under the 
head 'Ministry of LaboW', Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[Need tor t'eoobilit4tion of rep4tri..us 
tTom Burma and Ceylon. (2)]. 

"That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by Rs. 100." 

[Need tOT Tehabilitation of p.".sons 
",prooted duTing the recent Indo-
Pak. conflict. (3)]. 

''That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[N eed fOT intToduction of pension 
scheme in lieu of provident fund. 

(4)]. 

"That the demand under the 
head 'Ministry of LaboW', Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[FailuTe In peTsuading the indUltrie. 
to Jl411 bon ... to WOTkeT •. (5)]. 

"That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by Rs. 100." 

[Need tOT betteT .atetll aTTangement. 
fOT minOT!. (6)]. 

Shrl DineD Bhattachal'J'a: I beg to 
move: 

"That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[Need tOT P<Il1ment of compensation 
to refugees from Eaat PIlkist4n. 
(7) ]. 

"That the demand under the 
head 'Ministry of Labour, Em· 

ployment and Rehabilitation' be 
reduced by as. 100." 

[Need to write of! lo!ms 4nd debts 
odtl4nced to the Eut Paklst.... f'1I-
fugee •. (8)]. 

''That the demand under the 
head 'Ministry of LaboW', Em· 
ployment and Rehabilitation' be 
reduced by Rs. 100." 

[Need tur prop.". development of 
squ4tteTs' Colonie. in We.t Ben-
gal. (9)]. 

"That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[Need to provide drinking WIlteT to 
the refugee. reliding in P.L. Cam". 
and other co",,"e. in West Be""a!. 
(lO)]. 

''That the demand under the 
head 'Ministry of Labour, Em-
ployment and Rehabilitation' be 
reduced by as. 100." 

[Need to provide job. and land to 
the refugee. mIgocted from East 
Paki.t4n to We.t Be"" .. I. (11)]. 

Mr. DeP\lt:r-Speaker: The cut mo-
tion. are also before the House. 

Shri K. N. Pande (Data): First of 
all, I want to thank the Ministry tor 
the scheme that tht!y are 1I0inil to 
have and which will really be wel-
comed by the labour world, i.e., the 
retirement pension scheme, including 
family pension. This scheme how-
ever, contemplates to cover only those 
employees who have got the benetlt of 
provident fund scheme. At the mo-
ment, the number of employees em-
ployed in industries is about 80 lakhs 
and the nwnber of employees employ-
ed in shops is about 20 to 26 l.khs. 
The Provident Fund Scheme covers 
only 44 l.khs of employees or this 
country. No doubt. it is a very wel-
come acherne, but if a large portion of 
workers remains without 'getting any 
br-nefit of this scM-me, I do not think 
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that it would be a j ustiliable thing. 
My suggestion in this regard is that 
the Ministry should first think of cov_ 
ering as large an area under the Pro-
vident Fund Scheme as possible. Last 
year, while speaking on the debate, I 
requested the Ministry to see that at 
least the provident fund scheme is 
spread out to cover the employees 
employed in shops. These people, 
even if the working hours are fixed, 
cannot take the 'benefit of that becaUSe 
it requires a huge machinery to see 
that proper working hours are main-
tained 80 far as shops are concerned; 
it is not done and they are required 
to work sometimes for more than 8 
hours. i.e., fDr even 10 hours. So may 
Buggestion is that the Ministry should 
think over this matter seriously and 
should try to cover the remaining por-
tion of the people employed in indus-
tries as well as the workers employ-
ed in shops, under the contemplated 
scheme. 

Another point to which I want to 
draw the attention of the Ministry is 
about defaulters. About Rs. 2 crores 
are lying with the employers; they 
have realised the share of the wor-
kers but they have not deposited that 
as well as their own share with the 
authorities at the proper place, which 
they are required to do. Recently I 
drew the attention of the Ministry to 
this. The workers have contributed 
their share; they are under the em-
ployers and the emp10yers have got 
the liberty to deduct the provident 
fund contribution from their salaries. 
The employers are to deposit the 
mon'<'y with the Government but they 
have not done it. It is the Govern-
ment's responsibility to See that the 
money is deposited at the proper place. 
About Rs. 2 crores are lying with the 
employers and the workE"rs are weep-
ing as the benefit is Iheing denied to 
them. 

Some time back, as a result of dis-
cussion in this very House. it was de-
cided that, as the workers are not at 

faull--obecause they have paid their 
contribution-whenever they retire or 
go out of employment, at least they 
should be paid their own share as well 
as the share of employers and a fund 
was created by the Government. But 
recently it was decided by the Board 
of Trustees that, in cases where emp-
loyers have not deposited the share 
of the workers as well as their own 
share, the workers are entitled to get 
only to the extent they have depo-
sited from their own salaries. This is 
highly unfair because the workers are 
not at fault. The scht'lllle is being rUn 
by the Government; it is the responsi-
bility of the Government to see that 
the contribution of the employers as 
well as the deductions made from the 
salari<>; of the workers are deposited 
at the proper place. If the Govern-
ment fails to do that, why should 
the workers lose? I, therefore, want 
to urge upon the Ministry that the 
workers should not suffer apd if you 
do so, naturally this will create dis-
contentment among the workers with 
the result that it will lead to indust-
rial unrest. 

Similarly I want to mention here the 
caSe of the employees covered under 
the Employees State Insurance Scheme. 
H'f'II"e also there are many employers 
who deduct the share of the contribu-
tion of the employees from their sala-
ries but who haVe not deposited either 
the share of the workers or their own 
share, with the r<'6ult that the Em-
ployees State Insurance Corporation is 
denying to its employees the benefit 
to which they are entitled. I want to 
ask how the workers are responsible 
for this. It is the responsibility of 
the Government to see that the money 
is deposited at the proper plaCe and 
the defaulting employers are strictly 
dealt with, so that the employers 
do not remain as defaulters. Mean· 
while, till the Government is able to 
collect money from such employers, I 
want to request the Ministry to see 
that the workers do not lose and they 
arc given all the benefits to which 
they are entitled. I hope the hon. Mi-
nister will look into this. 
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I want to mention heTe another of appointing a wage board for the 

thing. Although the Labour Ministry workers employed in the motor trans-
is supposed to be a responsible Minis- port industry and also those employ-
try, to solve the unemployment pro- ed in the electricity undertakings. I 
blem which is not supported by facts, may give the example of UP in this 
still I request the Ministry to see that connection. Recently, the UP Gov-
the unemploymMt problem is solved. ernment had appointed a pay rationa-
The area which the Planning Com- lisation committee. Here is a very 
mission covers is So large that I do strange thing happening. There was a 
not think that it is within the reach demand from the workers that their 
of this Ministry to cover the entire wages should be increased or at lea.t 
thing. Anyhow as this responsibility the dearness allowance should be in-
has been given to the Labour Minis- creased in view of the rise in prices. 
try, they should see that the unem- The UP Government appointed a com-
ployment problem is solved. As the mittee called the pay rationalisation 
planners envisage, in the Fourth Five committee. That also covers the staff' 
Year Plan, the number of new entrants of the secretariat. The scope of that 
will be 23 million and there is a back- committee extends even to the war-
log of about 14 million. This Ministry kers employed in the electricity under-
planners envisage, in the Fouth Five- takings. The U. P. Electricity Board 
Year Plan, opportunities are created is very much emphatic on this point 
to absorb this huge force Of unemploy_ that the recommendations made by 
ed people. They should think over the pay rationalisation committee 
this matter seriously because the should be applied to the workers em-
n umber of unemployed people is now ployed in the electricity undertakings. 
increaSing every year. It is a very dan. The electricity undertakings are going 
gerous trend and it is very dangerous to be owned by the States. Generally, 
for a country where the number of the electricity boards are coming up 
unemployed people is already so large. in every State, and all the electricity 
If such a condition continues, then undertaklngs are going to be covered 
they may turn the whole thing in a by those electricity boarda. So, 
different direction altogether and give it will be the Government machinery 
it a nmv shape. What is happening which will be the biggest employer 
in regard to this problem of unemploy- so far a. electricity is concerned. If 
ment? On the one hand we say that the condition i. so bad In theSe under-
there is a huge force of people who takings, then I am afraid that dillll&tis-
are unemployed or who are seeking faction will be there among the wor-
employment. But on the other hand kers, and that will not be a 
we find that in several industries the happy thing for the country. For, 
people are going out of employment. most Of the industries depend on elec-
For example, I may tell you that at tricily. If the workers in these elec-
the end of 1965, about 47,000 people tricily undertakings are discontented, 
had gone out of employme<nt due to then naturally that will have its re-
the closure of the mills.If unemploy- percussions in the sense that the facto-
ment is going to increase in this ries may close every now and then 
manner, then I do not know what is and the whole working of the induw-
going to happen; nobody can forecast try will suJl'er. So, I would requeat 
it. This is a serious matter which the the hon. Minister that as early as pos-
Ministry has to look into. sible he should think of appointing a 

wage board for the workers employ-

15 hn. 

I am thankful to the Ministry for 
having appointed wage ·boards for so 
many industrif"'8. Some time back, 
the question came before the Mini.try 

ed in the electricity undertakings, and 
similarly a wage board for the wor-
kers emploYed In the motor tranoport 
industry. 

Now, I would like to Bay ~methlng 
about the ESI scheme. More and 
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more areas are now going to be coV'-
ered by the ESI Act. By a mere order, 
the scheme is going to be extended to 
cover certain areas. My request to 
the Ministry is that before covering 
a new area under this scheme, tae 
Director-General should visit the area 
in order to see that the scheme could 
provide the proper benefits for which 
it is envisaged. 

I might give the example Of Mirza-
pur, in this connection. Mirzapur dis-
trict has got a hilly tract. Indus'-
lrialisation Is going on there very 
fast. There are several factories 
there. There is a chemical factory, 
there is one aluminium factory and 
there are also some electricity under-
takings having several hundred wor-
kers there. The area being a hilly 
area, some plaCe Is at a higher level 
while some other place is at a lower 
level. One hospital has been fixed 
up there, which is at a higher level. 
The people have to walk a distance of 
about three miles to reach the hospi-
tal from the lower levels. If a patient 
has to be taken to the hospital, then 
one has to get a ready ambulance car 
and take him to the hospital in cases 
of "mergency. The people arc crying 
that they are not getting the benefit. 
Do you mean to say that this scheme 
can be extended to cover their fami'-
lies when even the members who are 
Insured are not getting the proper 
benefit! 

'The matter was referred to the re-
gional director but he says that this 
is the proper plaCe for the hospital. 
He does nof care for lhe inconvenience 
o! the workers. Thererore, my sug-
gestion is that the Director-General 
should visit these pia""" before Issuing 
an order extending the scheme to 
cover 8 new area, 

Now, I would like to say something 
a bout the application of the labour 
'.aws to' the undertakings owned by 
the States. So for as the Centre is 

concerned, the laws are applied libe-
rally. I must thank the Ministry for 
seeing that the laws are observed and 
enforeed pll'operly in the areas for 
which they are intended. But in the 
States, nobody is there to take care 
of the observanCe of the laws. There 
are several States which have got 
some State undertakings where even 
the Industrial Disputes Act is not ap-
plicable. They haVe not got the ne-
cessary machinery. Their cases can-
not go to the conciliation machinery. 
The State Governments do not take 
care of these things. Even when the 
things are brought to their notice by 
us, the Congress Members, not to talk 
of the Opposition Members, do not 
care and they do not even hear us. 
This is the fate in regard to the State 
undertakings. The States are going to 
own So many industries in the future. 
Yet, We find that such things are hap-
pening, and even under the laws of 
the land the workers cannot be pro-
tected. If that is going to be the case, 
I do not know what the fate of such 
Industries is going to be and how the 
industries win function. 

I do not want to comment on these 
State undertakings and say whether 
the things are very good or bad. But 
anyhow, the undertakings Or the fac-
tories are working and they are earn-
ing profits a180. But according to 
some of the provisions of the Bonus 
Act, the Bonus Act does not apply to 
those undertakings which are run d .... 
partmentally. The result is that the 
large number of workers employed In 
80 many industries owned by the Cen-
tre or the States are deprived of 
these benefits. My suggestion is that 
the Labour Ministry should do some-
thing In this regard; if the Bonus Act 
cannot apply to thOSe workers, then 
they should find out some solution 
such as an incentive scheme etc. so 
that the people may be encouraged to 
work. For example, take the case of 
the railways. If some incentive scheme 
could ;be devised on the railways so 
that the workers could be rewarded 
if the proper timing of Ihe trains is 
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maintained, if there is no wastage, if 
wastage is avoided and so on, then 
the workers could also benefit there-
by. A similar thing could be extend-
ed to the defence undertakings also. 

Now, I would like to say a word 
about agricultural labour. We arc 
talking so much about agricu:tural 
labour. The agricultural labour is 
mainly there in the countryside. Even 
if we pass an Act, and even if we try 
to covpr 83 large an arca as pos.o;::ible 
undf r the Minimum Wages Act, if the 
cultivators nre 110t capable Of paying 
So much 1 do not think that the condi-
tion of the agricu'tural lauour will 
improve in any way. My suggestion 
is that unless agriculturp. is subsidis~'d, 
the kisans or the cultivators cannot 
~tand on their own legs. Unless the 
condition of the kisans and the culti-
vators is improved, the fate of the ag-
ricultural labour wll! remain as it is. 
Thr' problem cannot -be solved by sim-
ply tnlking qbout it. 

W f! should do som~ serious thinking 
in regard to this matter. Recently. 
there was a conference- about agriru11... 
turCl:I workers. 

Shrl Dlnen BbaUacharya: A seminar 
was thpre. 

Shrl K. N. Pandey: And some deci-
sions were taken at that conference. 
But thrro are difficulties in applying 
all thoSE> deci!;ionR to improvr th~ con-
dition of the agri<:'u1t 1.lral workers. I 
want to urge the hen. Minister to see 
that an~ther conferencE" is held; let us 
be practical and ,pt uS see that what is 
po5<ible may be attempted to be done. 
For. by such ('onferenres. We create 
new hopes in the minds of the people, 
and if We fail to apply those decisions 
on them then these conferences be-
come fru'itIess and we are subjected to 
<criticism also in that regard. 

Therefore. in order to have a prac-
tical solution oC the matter, I would 
submit that We shOUld try to subsidise 
to some extent the payment to the 
agricultural warkers in an indirect 
manner 80 that the condition of the 
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cultivators may imprOVe and at the 
same time the agricultural worken 
also may have a better deal. 

Shri Mohammad Elias <Howrah); 
Mr. Deputy-Speaker, Sir, we are dis-
cussing the Demands of the Labour 
Ministry at a time when throughout 
the country, in the different parts of 
our country, the workers in their hun ... 
dreds and thousands arc protesting 
against the Government's anti-labour 
poliey due to which the workers are 
suffering very much and thC'ir condi-
tion is very badly deteriorating. Tbe 
Labour Mmistry in their Report have 
mcntion, .. d that the total mandays lost 
during the Third Plan period is less 
thun the Second Plan period, although 
the number of workers have grown 
very much. It is tru(', Sir, because 
this Thircl Plan period has witnessed 
two ~m(rgencies in which the workers 
have sacrificed very much, they have 
stood solidly bohind the Government 
to protect the country, to save thE> 
country from the foreign aggression. 
But, Sir, it is a very tragic thing 
that the workf'rs haVe beC'n deprived 
of their dues. They had assured 
through the Industrial Truce Resolu-
tion that the wages of workers will 
not be cut down; their movement will 
not be suppressed. But, in fact, tak-
ing the opportunity afforded by the 
emergency and the Defenc~ of India 
RulE'S the workers arc being suppres· ... 
sed by the Government and by the 
f'm'11oycrs. ThC' workers have been 
stabrn.'d behind their bucks due to this 
emergency. but it io,: the workers who 
have done so much sacrifices tor the 
country. As to how they are being 
deprived of their wages I shan just 
give you one or two examples only be-
cause the time is very short. Firstly, 
I should like to take up the question 
01 b,n us. A'i the country and the 
HOuse know tho question of bonus wa.. 
a lon~-P<'ndinll demand and we paRSed 
a l~gislatjon in this HOURP. Before 
passing this Bonus Act. there was a 
Bonuo;. CommissiOn which worked on 
it fo~ more than three years and that 
report was pa"ed almost unanimously: 
there was only one dllHlrntinR' note 
from the ~mp'oyers' repr~.entative and 
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the Government bowed down before 
the employers. The whole unanimous 
report is washed out and the Govern-
ment felI on the feet of the employers 
and passed the Bouns Act in support 
of the employers' demand. The legis-
lation was framed by the Labour Mi-
nistry Secrdariat in such 8 way. in 
order to give opportunity to the em-
ployers to IIle litigation in the courts. 
Whatever Act may be passed, what-
ever amount may be granted, the 
benefit is being washed away due to 
this litigation in the courts and for 
this opportunity has been given by 
the Labour Ministry's Secretariat. 
Over and above this, Sir, the budget 
proposals of the F'inance Ministry for 
the year 1966-'67 have also becn Iram-
ed in such a way that the workers 
wUJ be ~ivea very much from the 
quantum of their bonus. I shaU read 
out one part of the article to show 
how the new budgot proposal has hit 
them. This is obvious because Shri 
Sachindra Chowdhury was serving 
the Tatas and Birlas for 30 years and 
this proposal has come from him and 
workers are d·'~)rived of their legiti-
mate dues. I would like to telI how 
the budget proposals have come and 
how the- workers are being deprived 
or their legitimate dues. 

Firstly, the abolition of the tax on 
bonus shares would mean capitalisa-
tion of the reserve!; and calculating 
return on these earlier reserves at 8.5 
pel' cent instead of ·the present 6 per 
cent. This would mean slashing of the 
available surplus under the Bonus 
fonnula. We have made some calcu-
lations in relation to some Of the 
leading industrial concerns and the 
fall in bonus quantum expected 
through this process is between 18.4 
per cent to 27.8 per cenL 

Secondly. Sir. for certain industries 
the FinanCe Minister has announced 
new rate, Of development rebates. 
Th ... e concessions for the industry 
would go actually out of the workers' 
bonus, as so-called prior charges. 

The third and the most important 
of aU, is the fact that while the em-
ployers have now been given 8 gift 
of no-dividend tax upto ten per cent 
the workers are not getting similar 
benefits from the proposal, because. 
Sir, the only ground on which the 
Government upheld Dr. Dandekar's 
demand for raising the rate of return 
was that the rate of return of 6 per 
~ent under the LAT fonnula was non-
taxable and that including the tax 
element, the rate should be 8.5 per 
cent. 

Now the tax on dividend is not there 
upto 10 per cent dividend. There i, 
therefore a c1ear case for revision ot. 
the Bonus fonnula and reducing the 
rate of return on paid-up capital from 
8.5 per cent to 6 per cent; and on re-
serves from 6 per cent to .;. per cen,,_ 

Ii this is not done, wor)~crs will not 
bC't any benefit from the Bonus Act. 
That is why our demand is t .. '1at t.he 
time has now come that the Bonus Act 
should be amended in a propel' way. 
And not only this, the ceiling which 
is fixed, that is, 20 pcr cent, must go. 
There should not be any ceiling. Why 
should the bigger industries get so 
much benellt from this Act? As there 
is no ceiling there are man.y industries 
who earn huge amounts of proft~s and 
who accumulate those profits. but the 
workers are not getting good amount 
of bonus. For example, I would like 
to mention the names of cert-oin 
foreign companies like Alcock Ash-
down, Braithwaite and Company. 
Guest, Keen and Williams, Born 
and Com.pany, etc, Such industries 
accumUlate huge amount of profits. 
The workers who used to get nine 
to ten months wages as bonu.. 
arc now being deprived due to 
this ceiling which has been fix-
ed. So We demand that this celling 
should go. There should be a Bill 
brought in this House 90 that the 
Bonus Act could be amended properly. 
If Government does not do it the Gov-
ernment is closing its eyes about what 
is happening in dilferent parts of our 
country. Ultimately Government will 



D.G. 1966-67 CHAlTRA 25, 1888 (SAKA) D.G. 1966-67 11184 

1957 but it took them eliht year. 1.0 
haVe this constituted and the workel'8 
ha ve been fighting for setting up theft 
Wage Boards since 1956-57. When the 
Board was set up in January, 1965, the 
demand came for the Board that the 
question of interim relief should be 
decided by the Wage Board. Then the 
workers had to stage a big demonstra-
tion before the Wage Board. Then 
only the Board took a decision. In 
spite of the workers' representative'. 
pressure, first the employers said that 
'we are not going to diseUSE: the interim 
relicf question'. Then they were forc-
ed to discuss it. There was discussion 
and discussion, a lot ot arguments. 
When the question actually cnme as 
to how much should be given to the 
work,,"s by way Of interim reliet, the 
eIDIPloye.-s said, 'We can give only 
Rs. 2 or 3'. Then the Chairman him-
self, in order to evolve a unanimous 
acceptable formula, put torward a 
proposal. The workers' representative 
had to accept that fonnub with great 
reluctance because he wanted to 8~ve 
the prestige of the Chairman as well 
as of the Wage Board. A. soon as the 
workers' representative acctpted. it. 
the employers' representative said 
'We have got nothing to do 
with this resolution'. They have not 
accepted it. The report is pending 
with the Labour Ministry. The Mini-
stry is trmnbling; it is very much 
afrAid to accept this majority report of 
the Engineering Wage Board including 
the independent member in It. The 
workers are very much discontented. 
They have decided in several confer-
ences in Bombay, Punjab, Bengal and 
Mysore that if it is not accepted by 
Government and if it Is not implement-
ed Immediately, there will be no alter-
native lett for them but to gO on an-
other general strike. So I would re-
quest the hon. Minister to look Into 
this matter and see that whenever 
there Is a majority decision by anT 
committee or board, that mUll be im-
mediately accepted and implemented 
by Government. They .hould not go 
on beggini the employers 'Plea.e 
accept it'. Why shOUld Governmen! 
come in the way? We ahall' fight It 
out with the employ,,", 11 they do not 

have to be forced by the workers to 
amend this BonUg Act. 

Regarding the question of wages, I 
do not want to repeat certain things, 
but it has been announced in the 
Labour Conference and Government 
accepted the principle that decent 
wages should be given to the workers. 
The Labour Conference is being pre-
sided over by the Labour Minister. 
They have accepted the idea that the 
dearness allowance should be linked 
with the cost of living Index but (ill 
now, Sir, this is not done. Under the 
very nose of our Government here in 
Delhi. house-rent is being kept at tbe 
1944 level. Whatever was the 
house rent in 1944, the same 
house-rent calculation is being made. 
The same cal""lation Is being 
made in respect of the dearness allow-
ance. In calculating the cost of living 
index also, Sir, there is lot of fraud 
and the Labour Ministry says that 
there is not enough staff. We do not 
get any uptodate data. Whenever we 
demand l We are being given three-
years old data. Instead of putting up 
a computer machine in the L.l.C. office 
through which thousands of employers 
are on the way of retrenchment, why 
the Labour Ministry is not bringing in 
a computer machine for the labour 
ministry Itself so that they can give us 
uptodate data, so that the workers are 
not deprived or their legitimate dues? 
(Interruption) My han. friend, 
Shri Yagnik knows all these things 
very well, how the workers are bein/( 
deprived. And, not only this. On the 
question of the Wage Board, I wish to 
tell something. In the 1957 Labour 
Conference it was decided that Wage 
Board should be set up in all indus-
tries. To set up a Wage Board the 
workers have to carry on a long-term 
.truggle, including a general strike. 
Government was forced to set up a 
Wage Board. We have got very bitter 
experience about this Wage Board. I 
have been working there for more 
than a year. It is a costly luxury. 
Nothing is done from the Wage Board. 
This is my bitter experience. Sir, Gov-
ernment agreed to appoint a Wage 
Board for the engineering ind~try In 
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[Shri Mohammad Elias] 
implement it. Let Government please 
not interfere. If the employers do not 
accept it, we can force them to. We 
can Use the language they can under-
stand. We can go on strike. We can 
giVe a slap in their face, as has been 
done in Bombay. There they said that 
they could not give a single farthing 
.as bonus this year. Not only that. 
'The)' did not want to give the dear-
ness allowance of 37 per cent. As soon 
as the workers gave a slap in their 
faCe by a strike lasting 11 days, the 
employers came round and settled the 
.dispute. Now they are ready to give 
pllrt Of the bon us. We know how to 
give another slap in their face. Why 
shOUld Government intervene? We 
can deal with them. We shall saVe tne 
prestige of Government as soon as gov-
Ernment accepts the majority recom-
m .·ndation of the Wage Board. 

Coming to the labour policies of 
(til '.!rent Ministries of the Government 
of India. every Ministry, Transport, 
]rrigation, Railway, Commerce and SO 

(J1l, follows its own labour policy. Then 
Why should We have a Labour Mini-
stry functioning here if they cannot 
interfere even fOor reference to a tribu-
nal for adj udicalion of a dispute. Un-
less and until the pal'ticula)' Ministry 
concerned with a -particular matter 
gIves its permission. the Labour Mini-
stry cannot interfere in labour matters. 
This is not at all a happy state of 
afl'Rirs. The Labour Ministry is not 
able to function at all. Now every 
employing Ministry i. facing serious 
labour trouble. The Labour Ministry 
cannot intervene in these matters. So 
I request the Labour Minister to see 
t.hat it is able to Intervene in these 
matters in every Ministry wherev .... 
there is a labour problem. Coming to 
the problem Of politics in the trade 
union movement. J am very happy 
tMt there is a mention in the Report 
of a call for an unde .. tanding between 
""'Players and workers. which i. qua-
litatively dift'erl!nt 'trom what they 
have been accustomed to. It 
says "Organised labour Bnd manage-
lIIent will have to shoulder greater 
rHPonslbillties In ev..-y sphere In 

which they come together and this 
they wilJ 00 in a better position to 
do if there is a feeling of unity with-
in the trade uniOn ranks". This is a 
very good thing. We welcome it. For 
the first time, we are noticing a little 
change in the Labour Ministry's re-
port. Shri Jagjivan Ram has returned 
to this portfolio after 12 vears and lhat 
is why he wants to e~unciate ~ome 
new policy. 

How will unity come about among 
the rank and file Of the workers? It 
cannot come if Government does not 
stop boosting the GoverlUnent-spon-
s<>red and employer-sponsored trade 
unions which all the time try to im-
pose themselves on the workers. We 
have the glaring example of Bombay. 
There 200,000 workers went on strike. 
This is the report of the bourgeois 
papers; it was a 100 per rent strike. 
It has proved that the only represen-
tative union there is the Girni Kamgar 
Union. But Government "c1ose their 
eyes to facts and do not recognise that 
union. This Union has proved by 
action that it is the majority union 
enjoving 100 per cent support of the 
workers. The workers have got confi-
dence in that Union but Government 
are not recognising I it. Instead, they 
reco~iSe other unions which have no 
followin!! at al1 amnng the worker •. 

SimHaely lake the Bhopal Electri-
cal Workers' Union. 

Shri D. C. Sharma is interfering 
with the hon. Minister while I om 
ma'king m~· points. Kindly direct him 
not to. . 

Shrl D. C. Sharma (Gurdaspur): I 
can repeat every word of what he _oid. 

Shri MohlUllDl8d Elias: In the 
Bhopal Electrical Works. 90 per cent 
of the workers are organised into one 
union with Shri Bhowmick 8S the Sec-
retarv. Government have been saying 
that the Union. should not be manned 
bv outsiders. Here is an Union wherl.. 
thl're is not a single outsider. Tlte 
workers have organised themselvell 
under their own leaders who are very 
young. Shri Bhowmick is only 20 or 
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25. He is a very YOWlg boy. He is 
now on hunger strike. Because he 
fought for the cause of the workers, he 
was put in prison. He is on hunger 
strike. If something is not dOlle. 
within a day or two he might Jose hi,; 
life. The most representative Union is 
not recognised by the management. 
This is the state of affairs. 

Then again, take the Chittaranjall 
Locomotive Works. Shri JagJivan 
Ram has been Railway Minister. He 
knows the facts. 90 per cent of the 
workers ate under one Union. Many 
a time we have pointed out that this 
most representative Union is not re-
co~ni"ed because it i. conducted by 
communi~ts How ("an \,,(~ avoici com-
munists because communists look after 
1ht, in-Ierests of the workers? That is 
why the workers have confidence in 
them. If the INTUC also looks after the 
interests of the workers and if neces-
sary fight the employers or the sake of 
safegl1ardilfg and defending the work-
ers' interests, they will also be liked 
by lhe workers. But we find all the 
time lhe INTUC unions supporting tlte 
labour department and the employers. 
That being so, how can the workers 
have confidence in them? 

Shri K. N. Pande: Workers have 
faith in INTUC. We saw it in the re-
cent 'bandhs', which his union was 
supporting. 

Sbri Mobo_ad Elias: There are 
some INTUC unions in which the 
workers have got confidence, 

Coming to the que~tion of repression, 
there are hundreds of our workers who 
are still in prison. They are all sincere 
and honest workers. Under the D.I.R. 
what happens is this. A petty Labour 
Officer takes up the phone and rings 
up the local Police Station that this 
worker is creating trouble and he must 
be arrested. W!thout any warrant, 
immediately a Police Officer comes and 
tbe worker is arrested and put in prj ... 
90n under the D.I.R. The Government 

must see that such things must be 
stoPped and the D.I.R. should not be 
utilised to suppre,s the Trade Union 

, movement. 

1 strongly feel, Sir, that the Techni-
cal Ins~itutes should nol. remain under 
the Ministry of Labour and they 
should be put under the Ministry of 
Education because it is absolutely a 
matter of technical training. There ia 
a lot of mismanagement in these Insti-
tutes. If time would haVe permitted, 
I would have given to this House 50:1.1. 
examples and also ali the information. 

Regarding the contract labour' 
system, there was discussion in the 
recent Labour Conference and it was 
stated that a Bill would be introducpd 
in this regard. But the Bill has nut 
yet been introduced. The contract 
labour System must be abolished as 
soon as it is possible; it is very neces-
sary in the interest ot welfnre of 
labour. With this I conclude. 

15.30 bra. 

COMMITI'EE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

ErGHTy-FtFTH REPORT 

Shrl Hem Raj (Kangra): I move: 

"That this House agrees with 
the Eighty-fifth Report of the 
Committe" on Private Members' 
Bills and Resolutions presented to 
the House on the 12th April, 1986." 

Mr. Deputy-Speaker: The question 
is: 

"That this Houae &lree. with 
Ihe Eighly-t\tth Report of Ibe 
Committee on Private Dem15ers' 
Bill. and Resolutions presented to 
the House on the 12th April, Ieee." 

The moIion 10'" adopted. 




